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1 [Letters written by    former    Home 
Minister of Janata Government to State Chief 
Ministers regarding dismissing Congress 
Ministries in those  States 

1. SHRI   RAMANAND   YADAV:* 
SHRI SAWAISINGH SISODIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that after the 
massive victory of the Janata Party in the 1977 
Lok Sabha elections, the then Home Minister 
of the Janata Government, Shri Charan Singh,, 
had written letters to the Congress Chief 
Ministers of the various States that because of 
the defeat of the Congress in the elections they 
should cubmit their resignations; 

(b) whether it is a fact that the then Home 
Minister had asked the Uttar Pradesh and 
Orissa Congress Governments also to resign 
although three years' of their term still remain-
ed to be completed; 

(c) whether it is also a fact that the then 
Central Government had not consulted even 
the Governors of the concerned States on the 
question of dismissing  the Congress 
Ministries; 

(d) whether it is also a fact that the then 
Central Government had dismissed nine 
Congress Ministries within two months of the 
1977 Lok Sabha elections on their refusal to 
resign; and 

(e) if the answer to parts (a) to (d) above 
be in the affirmative, whether after the 
massive victory of the Congress (I) Party in 
the 1980 Lok Sabha elections, the Central 
Government propose to dismiss Madhya 
Pradesh, Rajasthan, Orissa, Bihar, Uttar 
Pradesh, Tamil 'Nadu, Maharashtra, Punjab 
and    Haryana    Gov- 

†The question was actually asked on the 
floor of the House by Shri Ramanand Yadav. 

tl 1 English  translation. 

ernments soon  and     declare     fresh 
elections in these States?] 

THE MINISTER OF HOME AFFAIRS 
(GIANI ZAIL SINGH): (a) to (d) A statement 
is laid on the Table of the House. 

(e) The Government has not applied its 
mind to this matter as yet. 

Statement 

On the 18th April, 1977 the then Home 
Minister had addressed identical letters to the 
Chief Ministers of Bihar, Haryana, Himachal 
Pradesh, Madhya Pradesh,' Orissa,, Punjab, 
Rajasthan, Uttar Pradesh and West Bengal 
suggesting that the respective Governors 
might be advised to dissolve the State 
Assemblies in exercise of powers under article 
174(2) (b) of the Constitution, and a fresh 
mandate might be sought from the electorate. 
The Legislative Assemblies of Uttar Pradesh 
and Orissa had by then completed only about 
three years of their term. On the advice of the 
then Council of Ministers, the Vice-President 
acting as President of India issued 
Proclamations under article 356 of the 
Constitution imposing President's Rule in the 
aforementioned nine States on the 30th April, 
1977. The Governors of the States concerned 
were not consulted,, nor were any reports 
received from them. 

 

t[ ] Hindi translation.
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"Dear Shri.... 

We have given our earnest and serious 
consideration in the most unprecedented 
political situation arising out of the virtual 
rejection in the Lok Sabha election of candi-
dates belonging to the ruling party in various 
States. The resultant climate of uncertainty is 
causing grave concern to us. We have reasons 
to believe that this has created a sense of 
diffidence at different levels of administration. 
People at large do not any longer appreciate 
the propriety of continuance in power of a 
party which has been unmistakably rejected by 
the electorate. The climate of uncertainty, 
diffidence and disrespect has already given 
rise to serious threats to law and order. 
Eminent Constitutional experts have long been 
of the opinion that when a legislature no 
longer reflects the wishes or the views of the 
electorate and when there are reasons to 
believe that the legislature and the electorate 
are at variance, dissolution with a view to 
obtain a fresh mandate from the electorate 
would be most appropriate. In the 
circumstances prevailing in your State, a fresh 
appeal to the political sovereign would not 
only be permissible but also necessary and 
obligatory. I would, therefore, earnestly 
commend for your consideration that you may 
advise your Governor to dissolve the   State  
Assembly  in  exercise  of 
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powers under Article 174(2) (b) and seek a 
fresh mandate from the electorate. This 
alone would, in our considered view, be 
consistent with Constitutional precedents 
and democratic practices. I would be grate-
ful if you would kindly let me know by the 
23rd what you propose to do. 

With regards, 

Yours sincerely, 
Charan Singh" 

 
(Interruptions) 

SHRI KALYAN ROY: I strongly object to 
it. (Interruptions) You should  control him.    
(Interruptions). 

SHRI RAMANAND YADAV; I will 
explain how it is so.    (Interruptions) 

SHRI KALYAN ROY; Explain yourself. 

SHRI RAMANAND YADAV; I wiU 
explain.    (Interruptions) 

SHRI JAGJIT SINGH ANAND: He should 
either explain what he meant by "extra-
territorial loyalty"... (Interruptions) 

AN HON. MEMBER: It is outright 
irresponsible.    (Interruptions) 

SHRI JAGJIT SINGH ANAND: The 
Question Hour is not meant for making 
remarks against a State Government. .. 
(.Interruptions) 

MR, CHAIRMAN: Order, please. 
(Interruptions) 

SHRI RAMANAND ,YADAV: Ideo-
logically you are close to China... 
(Interruptions) 

.    SHRI KALYAN ROY;   Then I can call you 
a CIA agent.    (Interruptions) 

SHRI RAMANAND YADAV; I am not 
calling you anything. I am not calling you a 
China agent. But I am saying that you follow 
the dictates of China so far as ideological 
things are concerned.    (Interruptions) 

MR. CHAIRMAN; Nothing of what has 
happened... (Interruptions) 

SHRI JAGJIT SINGH ANAND: Who told 
you... 

MR. CHAIRMAN: Mr. Anand, please sit 
down. (Interruptions) You don't notice the 
Chair at all. I am wanting to address the 
House. Nothing of this will go on the record, 
and it will not be included. 

 
(Interruptions) 

SHRI JAGJIT SINGH ANAND; Sir, you 
may specify whether his remark will go on 
record or not. It is totally irrelevant. 

SHRI RAMANAND YADAV; Why don't 
you let me put my question? 
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SHRI RAMANAND YADAV: I have 
already said that. It is in my question. 

SHRIMATI AMBIKA SONI: What about 
Haryana? 

SHRI RAMANAND YADAV; Be kind to 
me.    (Interruptions) 

SHRI A. G. KULKARNI: The Haryana 
Government is the most democratic 
Government, formed of defectors and 
belonging to the Congress XI). How do you 
want that Government to go?? 

 

(Interruptions) 

SHRI DINESH GOSWAMI: On a point of 
order, Sir.    (Interruptions) 

SHRIMATI AMBIKA SONI; How can he 
call them anti-people? (Interruptions) 

 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: I object to his words... 
(Interruptions) 

MR. CHAIRMAN: Nobody is hearing 
you... (Interruptions) 

SHRI DINESH GOSWAMI: Sir, I want to 
raise a point of order. 

.    .    . 

SHRI DINESH GOSWAMI: Sir, I am on a 
point of order... 

SHRI KALYAN ROY: Sir, the Leader of 
the House should be present here to control 
his party Members. There is disturbance in the 
House. 

SHRI DINESH GOSWAMI: Sir, will you 
permit me to raise my point of order? I am 
raising a point of order, a constitutional point 
of order... 

SHRI RAMANAND YADAV; Mr. 
Goswami, you cannot speak like this. I will 
not allow you to speak. 

SHRI DINESH GOSWAMY; I am raising 
a constitutional point of order. 

 
 

SHRI DINESH GOSWAMI: I am on a 
point of order.    (Interruptions) 

SHRI U. R. KRISHNAN: He should 
withdraw his words. 

Sir, it is the duty of the Chair to prevent 
interruptions like this. 

SHRI DINESH   GOSWAMI;    Why?, 
Who are you to say that? 

 
(Interruptions) 

 



11 Short Notice [RAJYA SABHA]      Question and Answer        12 

Mr. Chairman, I am raising a constitutional 
point of order. It is not my habit to interrupt. I 
am only seeking your permission to raise the 
point of order. If you say I cannot, I will sit 
down.   (Interruptions) 

MR. CHAIRMAN; Shri Shanti Bhu-shan. 

SHRI      SAWAISINGH     SISODIA: Sir, 
my name is also there. 

MR. CHAIRMAN;  I am sorry, I did not see 
your name.   Mr. Sisodia. 

DR.  RAMKRIPAL SINHA:    Can a 
Minister sitting on the Treasury Bench 

 



13 Short Notice [2 FEB. 1980]       Question and Answer 14  

influence the questioner? He was seen 
speaking to the hon. Member who is going to 
put the question. 
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(Interruptions) 

MR. CHAIRMAN; Order, order; please sit 
down... (Interruptions) As I understand it, the 
Question Hour is intended to elicit information 
by way of questions; it is not intended to have 
long speeches on what your own views are. It 
is better if the Members frame very searching 
questions and put them to the hon. Ministers. 
You may thus get more information than you 
would get otherwise... (Interruptions) 

SHRI DINESH GOSWAMI: On a point of 
order... (Interruptions) What is it?... 
(Interruptions) 

 

 

MR. CHAIRMAN; I will hear four or five 
hon. Members one by one. First I will hear 
Mr. Shanti Bhushan. Then Mr. Anand and Mr. 
Kulkarni. 

SHRI SHANTI BHUSHAN:  Sir,... 
(Interruptions) 

SHRI DINESH GOSWAMI; I was trying 
to raise a point of order. 

SHRI N. P. CHENGALRAYA NAIDU: 
Sir, he is on a point of order. You are not 
allowing him. (Interruptions) Mr. Chairman, 
have you heard what I have said? He has 
raised a point of order. You must allow him. If 
you do not allow a point of order, then what is 
the use? 

(Interruptions) 

SHRI DINESH GOSWAMI; I am trying to 
raise a point of order. (Interruptions) We will 
not be bullied like this. 

MR. CHAIRMAN: Order, order. Mr. 
Kulkarni, please sit down. 

SHRI A. G. KULKARNI; He is quite 
entitled to raise a point of order as a 
parliamentary right. It is up to you to allow it 
or not to allow it. 

SHRI DINESH GOSWAMI: If you say that 
you do not allow me to raise a point of order, I 
will sit down. 

MR. CHAIRMAN: Your point of order will 
be allowed to be raised if I can hear you.   If I 
cannot hear you 
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because of your worthy colleagues here, I am 
not to be blamed. Now, you raise your point of 
order. I will request for silence. The point of 
order has been allowed. Please sit down. 

SHRI DINESH GOSWAMI: Sir, I am 
raising my constitutional point. I hope my 
friends will also realise it. I am not one who 
shouts for nothing. (Interruptions) 

SHRI RAMANAND YADAV; Sir, he is 
not on his seat. He must go there and sit on his 
seat. 

SHRI DINESH GOSWAMI: Sir, I am 
raising my constitutional point. It will require 
your guidance not only for today, but for the 
future also. If you go through the record, you 
will find that certain objectionable words have 
been used against State Legislatures and 
popularly elected Governments in the States. 
Is this Parliament entitled to make comments 
against the popularly elected Governments in 
the States? How will you like if the State 
Legislatures begin to make observations 
against the Parliament tomorrow? 

MR. CHAIRMAN; You are perfectly right. 
This House is not entitled to make comments 
about another legislature in this House. I 
regret that I did not hear your point of order 
earlier because of the noise that was going on. 
Nobody could hear anything, perhaps not even 
the persons who were speaking did not know 
what they were talking because of the noise. 
But the point of order is quite clear. This 
House is not entitled to comment upon the 
doings of another House and another 
Legislature. All references would be deleted 
and will not be recorded. I shall personally go 
through the proceedings and delete everything 
said against Legislatures which Mr. Goswami 
has objected to. 

 

 
Sir; we are commenting on the Government. 
We are not commenting on the Assemblies. 
(Interruptions). We are commenting on the 
functioning of the Governments who are 
working there and not on the conduct or the 
proceedings of the House. 

MR. CHAIRMAN; Mr. Yadav will please 
understand that a criticism of the Government 
of India is a very different thing from a 
criticism of another Assembly. And I shall 
only exercise my right.   (Interruptions) 

SHRI SHANTI BHUSHAN: Sir, I shall be 
very brief. Before  frame my question . . . 
(Interruptions) Sir, I shall request that before 
I frame my question for the Home Minister to 
answer, I will give an extremely brief   
introduction,   (Interruptions) 

Mr. Chairman, Sir, India is proud to have 
the distinction of being the largest democracy 
of the world. The thunderous applause two 
years back in the Central Hall of this very 
Parliament when Mr. Carter has visited India 
and when he said that he was bringing the 
greetings from the second largest democracy 
of the world to the first largest democracy of 
the world are still ringing in my ears. (Inter-
ruptions) 

SHRI JAGJIT SINGH ANAND: No 
speeches should be allowed in the Question 
Hour. 

SHRi SHANTI BHUSHAN. But, Sir, what 
is happening today is giving a rude jolt to the 
democratic character and the federal character 
of this ountry. Everyday in the newspapers we 
are reading that the duly elected Governments 
in the State after State are sought to be pulled 
down either by means of encouraging 
defections or by means of a threatened    
dissolution    of those Assemblies, 
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completely contrary to the Constitution. In this 
connection, Sir, it is being pointed out as if 
there is a parallel between what the Janata 
Government did in 1977 when nine 
Assemblies were dissolved by the Janata 
Government here and the intended dissolution 
of the Assemblies which is being considered. 

SHRI GIAN CHAND TOTU; Sir, I am on 
a point of order. Is he making a  'statement    
or    asking a question? 

SHRI SHANTI BHUSHAN: I am asking a 
question, i cannot frame the question if I 
cannot give the background. 

MR. CHAIRMAN: Mr. Shanti Bhushan, I 
just n(% cautioned the House  that  it  is  
better  to  frame  a question and ask a 
question. Our history goes down to 5,000 
years, it is no use digging it all around. 

SHRI SHANTI BHUSHAN: Sir, the other 
day, when this House adopted an Amendment 
Motion to the Motion of Thanks to tne 
Presidential Address, in the newspapers was 
reported a conversation between the Prime 
Minister and Mr. Piloo Mody. When the 
Prime Minister is supposed to have said, "Mr. 
Piloo Mody, thank you, you have enabled us t0 
make up our minds", she was referring to the 
intended dissolution of the Assemblies, and 
Mr. Piloo Mody said, "You had already made 
up your mind long ago." Now, Sir, this House 
adopts a particular Motion. On account of the 
fact that this House by a majority adopts a 
certain Motion, that is sought to be used to 
dissolve the Assemblies which amounts to 
showing disrespect to the House—that is 
clearly showing disrespect to the House. 

Sir, it had been said that there is a parallel 
between what was done by the Janata 
Government in 1977 in dissolving the nine 
State Assemblies and what is intended to be 
done today. I wish to point out before i frame 
my question that there is absolutely no 

parallel between the two. (Interruptions) Sir, 
they can make long speeches and they do not 
permit me even to speak a few sentences. Sir, 
I am extremely sorry. 

MR. CHAIRMAN: Be brief. 

SHRi SHANTI BHUSHAN: I shall be 
very brief and I will pose the question. 

MR. CHAIRMAN: Mr. Shanti Bhushan, 
please be brief and put your question 
specifically. (Interruptions) . 

SHRI SHANTI BHUSHAN: Sir, I will say 
only two or three sentences. Now, Sir, all the 
nine State Assemblies which were dissolved 
were of those States in which the ruling party, 
which was ruling in the State had been 
completely routed in the elections and the 
Janata alliance had secured and absolute 
majority of the votes in those States, of the 
votes polled, in those States. So far as 
Maharashtra was concerned, in Maharashtra in 
spite of the fact that the Janata alliance got a 
majority of the seats, the Maharashtra 
Assembly was not dissolved because the 
Congress Party had not been totally routed in 
the State. Therefore, there is absolutely no 
parallel. Now, the question that I wish to ask 
the hon. Minister is this: Whether it is not a 
fact that the dissolution of nine State 
Assemblies by the Janata Government in 1977  
.   .   . 

SOME HON. MEMBERS: By the Janata 
Party...  (Interruptions). 

SHRI SHANTI BHUSHAN: All right, by 
the Janata Party Government, had been 
characterised by the present ruling party, i.e., 
Congress (I), as an undemocratic and 
unconstitutional act .  .   . 

MR. CHAIRMAN; Mr. Shanti Bhushan, 
will you please read your question again? 

SHRI SHANTI BHUSHAN; Yes, Sir, I 
will put it again. "Whether it is not a  fact  that  
the  dissolution  of nine 
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State Assemblies by the Janata Party 
Government in 1977 had been characterised by 
the present ruling party i.e., Congress(I), as an 
undemocratic and unconstitutional act and 
these State Governments had taken the matter 
to the Supreme Court and the Supreme Court 
had laid down the law as follows: (1) That if the 
President's rule is imposed in a State, under 
article 356 either on extraneous considerations 
or in a mala fide manner, the issue would be 
justiciable and the court would be entitled to 
intervene and set aside a notification under 
article 356. (2) That in a federal set up 
ordinarily the results of eIections in the Lok 
Sabha do not reflect on the character of State 
Assemblies. (3) That the real issue in the 1977 
Lok Sabha election mainly was on the issue of 
the Congress rule during the 19 months of 
emergency. (4) That it was only in States where 
the ruling party in the State had suffered a total 
or almost total route in the Lok Sabha that a case 

for dissolution of the State Assemblies and 
imposition of President's rule arose." Sir, the 
second part of the question is whether it is not a 
fact that the Janata Party Government in 1977 
had dissolved the Assemblies only in those 
States where the Janata Party alliance had 
polled an absolute majority of total votes polled 
and had not dissolved Assemblies like 
Maharashtra where even though the Janata 
alliance secured a majority of the Lok Sabha 
seats in the State, the Congress Party could not 
be said to have suffered a total rout? 

MR. CHAIRMAN:   Yes, Mr. Minister. 

SHRI PILOO MODY:   May i summarise 
for the Minister   Sir? 

 

 

SHRI SHANTI BHUSHAN: Sir, wherever 
the Janata Party alliance had secured more 
than 50 per cent of votes polled, only those 
States were dissolved. That part of my ques. 
tion has not been answered. 

SHRI A. G. KULKARNI:   Sir, may I 
know from the hon. Home Minister 
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—whatever replies he has given to Mr. Yadav 
and to Mr. Sisodia and whatever replies he has 
tried to evade to be given to Mr. Shanti 
Bhushan; I want to frame three questions in 
that connection—whether it is a fact . . . 
(Interruptions) All right; I shall ask only one 
question. Sir, 1 want to know from him 
whether the home Minister is aware about the 
convincing victory of the Progressive Demo-
cratic Front in Maharashtra in defea-» ting the 
Congress-I with its money bags to make the 
people defect and to show that they are in a 
majority and enjoy the confidence of the peo-
ple. Along with it, does the Home Minister say 
that whatever . . . (Interruptions). Why are you 
shouting? Sharad Pawar is more than a match 
for all of you, for all the bunch of you sitting; 
he is more than a match you are nowhere near 
him. He is a good match for Shrimati Indira 
Gandhi. You are all captive labour; don't talk 
all nonsense . . . (Interruptions). 

SHRI SHYAM LAL YADAV: Sir, he 
should withdraw the words 'captive labour'   .   
.   .(Interruptions). 

SHRI A. G. KULKARNI: He is a match 
for Shrimati Indira Gandhi; you are all 
captive people . . . (Interruptions). My 
question was  .   .   . 

SHRT SHYAM LAL YADAV; He has 
called the Members as captive labour. He 
should withdraw these words   .   .   
.(Interruptions). 

SHRI KALP NATH RAI; He is an agent 
of Mr. Sharad Pawar . . . (Interruptions). 

SHRIMATI AMBIKA SONI: Sir, how 
long will it go on? 

SHRi SHYAM LAL YADAV: How can he 
say that? He should withdraw these words. 
Sir, it is a point of privilege t0 call Members 
as captive .   .  . (Interruptions). 

MR. CHAIRMAN: After the House has 
satisfactorily conducted itself in the last half 
an hour, we can now proceed to do it a little 
more unsatisfactorily.    Please go on. 

SHRI SHYAM LAL YADAV: 1 am on a 
point of privilege. Mr. Kulkarni has called us 
'captive labour'. You should allow me to say a 
word. 

SHRI A. G. KULKARNI: Sir 1 am here 
not to tolerate any nonsense. 

MR. CHAIRMAN: Mr. Kulkarni, please 
sit down. Order, order. 

SHRI KALPNATH RAI: Mr. Kulkarni is 
the agent of Shri Sharad Pawar. 

MR. CHAIRMAN; Please sit down. 
I am on my legs. Please sit down. 

(Interruptions) Order, order. (Interruptions) If 
this kind of thing continues you can neither get 
a ruling nor any assistance from me. I must 
hear people before I can give a ruling and 
merely raising the voice does not help.   
Anything   that   has been   said 
which    is    unparliamentary  will  be 
completely deleted by me. 

SHRI P. VENKATASUBBAIAH: On  a  
point  of order. 

SHRI A. G. KULKARNI: I am framing  
my  question. 

SHRIMATI AMBIKA SONI: Sir, Mr. 
Venkatasubbaiah is a Minister and not a 
Member of this House. 

SHRI P. VENKATASUBBAIAH: Rule 238 
(ii) of the Rules 0f Procedure says that a 
Member while speaking shall not make a 
personal charge against another Member. Here 
he has made a personal charge against 
Members here. 

MR. CHAIRMAN: Mr. Minister, hard 
words were said from this side and hard word 
were said from that side, but I am going to 
delete all words which are unparliamentary. 
Mr. Kulkarni, with your experience, it is 
irritating to the other side  .   .  .. 

(Interruptions) 
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SHRI A. G. KULKARNI: I am going to 
finish within a moment, if I am given a patient 
hearing. I know about my good friend 
Venkatasub-baiah. I know he has called me 
'goonda', but it is all in the game and I know 
what he is. Mr. Venkatasub-baiah, this is not 
Lok Sabha. This is a very sensitive House 
where we are all mature pepole. We know 
how to abuse each other, you don't worry. 

When I was talking about the convincing 
victory of the PDF in Maharashtra x wanted to 
know from the Home Minister and from his 
intelligence agents: For this so-called rally and 
lawlessness    in Madhya Pradesh how much 
money was spent in bringing these people and 
also whether it was    worthwhile    to spend so 
much money for that  purpose and to dissolve 
the Assembly? Does the money spent  for  this  
purpose  and  the  cost benefit    ratio    
properly fit in there? And the last point I want 
to ask is this.  Shrimati  Indira  Gandhi won  a 
massive victory in 19J1. She was the Prime  
Minister and we were all in the    Congress.    
Sir,    if    left    alone, Shrimati    Indira    
Gandhi is really a shrewd politician and an 
administrator. But she must be left alone. All 
there *    *    * or what   you call it    .    . they 
should not be allowed to interfere  with  her   
decisions.     (Interruptions)   Shri Virendra 
Patil's Government  was  not    dissolved.   
(Interruptions)  Shrimati Indira Gandhi allow-
ed the Karnataka Government ruled by 
Congress (O)   to continue. I want to know 
whether that is a fact (Interruptions). 

MR. CHAIRMAN: Please sit down now. 

SHRI A. G. KULKARNI: We know each 
other very well .   .   . 

(Interruptions) 

MR. CHAIRMAN; Mr. Kulkarni, you will 
never get the better 0f four ladies on one side. 
The question has been  asked.   The  hon'ble  
Minister. 

 

SHRI A. G. KULKARNI; We know this is 
a stage-managed question. The question has 
been managed by you. 

 

(Interruptions) ♦Expunged as 

ordered by the Chair. 
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SHRI A. G. KULKARNI: Sir, allow me 
again to put my question, 

MR. CHAIRMAN: Question time is over.   
{Interruptions). 

SHRI JAGJIT SINGH ANAND: There is no 
question time. It is a Short Notice Question. 

SHRI A. G. KULKARNI: Sir. he is running 
away from the question. 

SHRI JAGJIT SINGH ANAND: Sir, it is a 
Short Notice Question. 

SHRI A. G. KULKARNI; Sir, the Home 
Minister is running away from my question. 
He has no reply. (Interruptions) 

MR. CHAIRMAN: 1 was not aware that the 
time limit is not strictly applicable to a Short 
Notice Question. Therefore, the House will 
proceed in this way f°r another half an hour. 

SHRI A. G. KULKARNI. Sir, he has not 
replied to my question. 1 shall repeat the 
question. I am asking only one question. 
Please try to appreciate. 

SHRI A. G. KULKARNI: When you ask the 
Question.     Instead you start giving 
information. 

SHRI A. G. KULKARNI; When you sit in the 
Chair, I will listen 12 NOON, to you. My 
question is, will the hon. Minister please clarify 
whether Mrs. Indira Gandhi, after her massive 
victory in 1971, though she WAS persuaded to 
dissolve many of the Assemblies, left to her-
self, without the caucus, she takes the right 
decision? She did not dissolve the Virendra 
Patil Ministry which was ruled by Congress 
(O). I want to know whether it is a fact. 
Secondly, will the Home Minister please state 
whether  .   .   . 

(Interruptions) 

MR.    CHAIRMAN:     This    is not a 
question on today's happenings. 

SHRI A. G. KULKARNI;    Yes, Sir. 

MR.  CHAIRMAN:    Just  a minute. You 
are trying to      illustrate     your 

meaning by an indirect reference to earlier 
events, in 1971 something happened. We 
know in 1977 something else happened and 
now we know that we are in 1980. We are 
concerned with 1980. We do not worry about 
1857 or 1757. 

SHRI A. G. KULKARNI: Sir, 1 want only 
to point out to you that everybody referred to 
what happened in 1977. 1 am only going six 
years I back. 1 want to know whether in 1971 
Mrs. Indira Gandhi had dissolved the 
Karnataka Assembly when the Congress (O) 
Government there was headed by Shri 
Virendra Patil. And, Sir, question (b) is, how 
much money was spent in bringing the 
Madhya Pradesh contingent to Delhi and 
whether any intelligence reports are 
available? 

SHRI P. C. SETHI: Sir, 1 represent 
Madhya Pradesh. (Interruptions) I must be 
allowed, Sir. 

MR. CHAIRMAN: No. May I know how 
you can stand between the person who is 
putting the question and trie Minister? It is 
not done. The hon. Minister will reply to 
what has been asked. 

(Interruptions) 

SHRi P. C. SETHI; Sir, an explanation has 
been called on Madhya Pradesh. I know 
about Madhya Pradesh. (Interruptions) I have 
the right to speak. (Interruptions) 

MR, CHAIRMAN; Mr. Kulkarni has asked 
a question. The answer is to be given. It is no 
use to come in the way of the hon. Minister 
replying to the question. You keep youf 
question ready and ask it when your turn 
comes. 

SHRI p. C. SETHI: Sir, allow me to make 
my point. (Interruptions) Sir, I seek your 
indulgence. 
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SOME HON. MEMBERS:  No, no. 
(Interruptions) 

 
(Interruptions) 

SHRI PILOO MODY: Sir, there is too 
much of ministerial interference here.   
(Interruptions) 

 
SHRI JAGJIT SINGH ANAND: Mr. 

Chairman, Sir, it is my turn now. 
(Interruptions) Mr. Chairman, Sir, may I 
proceed now? 

MR. CHAIRMAN: Mr. Anand, you ask 
only a question and not make a long speech. 
There is other work to be done. 

SHRI JAGJIT SINGH ANAND: Sir, 1 
would crave your indulgence that your ruling 
given in a very good spirit should be re-
examined by you. We have strongly objected 
to anybody calling the West Bengal 
Government an extra constitutional authority. 
We have sternly objected to anybody calling a 
duly elected Government as undemocratic. 
But legitimate criticism of the State 
Governments in this House should not be 
barred. So you will confine your ruling to that. 
That is number one. 

Number two^ 1 want to remind this House 
that most unconstitutionally, in a most 
dictatorial manner, without consulting any of 
the Governors, the Janata Government which 
was made with power after their victory resort-
ed to the most undemocratic method of 
dissolving nine State Assemblies. When a 
protest was organised, it was the Communist 
Party of India in this House which strongly 
objected to these methods and my friends who 
were sitting on this side had stood by us. Now, 
parallel or no parallel, I want that the 
degradation of the parliamentary system that 
Was brought about then, with the indirect 
methods that were used to disband the 
Governments which enjoyed a constitutional 
majority within their Houses, should not be 
repeated. A Government in a State should be 
toppled only when that Government does not 
command a majority in its House, or when the 
Chief Minister who enjoys the confidence of 
the House, with the concurrence of the whole 
Cabinet, asks for its dissolution. The Chief 
Minister, Shri P. K. Vasudevan, submitted his 
resignation but he did not recommend 
dissolution of the Kerala Assembly because 
his own Ministry was not with him. It 
happened only recently. So 1 want to ask the 
hon. Home Minister, Giani Zail Singh, 
whether he will give an assurance that the 
present Government of Shrimati Indira Gandhi 
with its victory—massive or not massive— 
will not go by the wrong traditions set  up  by  
the previous  Government 
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and will stick to the constitutional precedents 
and the constitutional standards built over the 
years since Independence, following which 
after the 1971 victory no such thing was 
resorted to until 1977 when the Janata Party 
came into power. Or will he also go mad like 
the Janata Government went mad and try to 
subvert the Constitution by following the same 
practices and by concocting stories of law and 
order, this and that? And ^hen, Sir, I want to 
ask this clearly. I do not agree with Shri Shanti 
Bhushan. It is not a question of what percentage 
of the votes the Congress (I) Party got in the 
Lok Sabha poll. In Punjab they got 52 per cent 
of the votes. I want to ask him whether he will 
give an assurance—whatever the percentage, it 
was above 50—that he will take the stand 
today which he took when he was the Chief 
Minister of Punjab in 1977. When Mr. Charan 
Singh wanted to dissolve that Government, he 
wasg against it. Will he stick to the stand  .   .   . 

MR. CHAIRMAN: You have made your 
submission. 

SHRI JAGJIT SINGH 1 ANAND: . . .that 
he took that so long as the ruling party 
enjoyed the majority in the Punjab Assembly, 
the Assembly should not be dissolved. 

SHRI PILOO MODY: Now we will see 
the two faces of Mr. Zail Singh. 

 

(Interruptions) 
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DR.     (SHRIMATI)     SATHIAVANI 
MUTHU:   Sir  .   .   . 

MR.     CHAIRMAN:       No       more. 

SHRI U. R. KRISHNAN: Sir, a lady 
Member   .   .   . 

MR. CHAIRMAN: No more, Enough. 

SHRI U. R. KRISHNAN: The Chair has 
already called her. 

MR. CHAIRMAN: The House will now. 
proceed   .    .    . 

SHRI U. R. KRISHNAN: Sir, .   .   . 

MR. CHAIRMAN: No use of shouting. I 
am never troubled by shouting. 

SHRI U. R. KRISHNAN: The Chair had 
already asked her to put a question. It is not a 
question of shouting. Thg Chair had already 
allowed her  .   .   . 
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MR. CHAIRMAN: She can speak for 
herself. I don't think I will have another 
Question Hour now. We will proceed to other 
business. Papers to be laid on the Table. 

PAPERS LAID ON THE TABLE 
1. Annual Report and Accounts (1977-78) 
of the Rajasthan State Dairy Development 
Corporation Limited, Jaipur and related 

papers 
Z. i%™wgi Report and Accounts (ending 

the 30th June 1978) of the State Farms 
Corporation of India Limited, New Delhi 

and related papers. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
V. SWAMINATHAN): Sir, I beg to lay on the 
Table: 

(1) A copy each (in English and Hindi) of 
the following papers, under sub-section (1) of 
section 619A of the Companies Act,  1956: — 

(i) Third Annual Report and Accounts of 
the Rajasthan State Dairy Development 
Corporation Limited, Jaipur, for the year 
1977-78 together with the Auditors' Report 
on the Accounts and the comments of the 
Comptroller and Auditor General of India 
thereon. 

(ii) (a) Ninth Annual Report and 
Accounts of the State Farms Corporation of 
India Limited, New Delhi, for the year 
ended the 30 th June, 1978, together with 
the Auditors' Report on the Accounts and 
the comments of the Comptroller and 
Auditor General of India thereon. 

(b) Review by Government on the 
working of the Corporation .- 

(2) Statements (in English and Hindi) 
giving reasons for the delay in laying the 
papers mentioned at (1) above. 

Notification <of the Ministry of Agriculture 
and Irrigation (Department of Agriculture) 

SHRI R. V. SWAMINATHAN: Sir, I also 
beg to lay on the Table a copy 

(in English and Hindi) of the Ministry of 
Agriculture and Irrigation (Department of 
Agriculture) Notification G.S.R. No. 519(E) 
dated tjhe 29th August, 1979, under sub-
section (6)   Essential commodities Act,   
1966. 

Annual Report and Accounts   (1*78-. 79) 
of the National Thermal Power 

Corporation Limited New Delhi and 
related papers , 

THE MINISTER OF ENERGY AND 
IRRIGATION AND COAL (SHRI A. B. A 
GHANI KHAN CHAW-DHURY): Sir, I beg 
to lay on the Table a copy each (in English 
and Hindi) of the following papers, under sub-
section (1) of section 619A of the Companies 
Act, 1956:— 

(i) Third Annual Report and Accounts of 
the National Thermal Power Corporation 
Limited, New Delhi, for the year 1978-79, 
together with the Auditors' Report on the 
Accounts and the comments 0f the 
Comptroller and Auditor General of India 
thereon. 

(ii) Review by Government on the 
working of the Corporation. 

Indian    Electricity  (2nd Amendment) 
Rules,  1979 

SHRI A. B. A. GHANI KHAN 
CHAWDHURY: Sir, I also beg to lay on the 
Table a copy (in English and Hindi) of the 
Ministry of Energy (Central Electricity 
Board), Notification G.S.R. No. 886, dated the 
30th June, 1979, publishing the Indian 
Electricity (2nd Amendment) Rules, 1979, 
under sub-section (3) of section 38 of the 
Indian Electricity Act, 1910. 

Coal Mines Provident Fund   (Second 
Amendment)  Scheme, 1979 

SHRI A. B. A. GHANI KHAN 
CHAWDHURY: Sir, I also beg to lay on the 
Table a copy (in English and Hindi) of the 
iMiinistry of Labour Notification G.S.R. No. 
1013, dated the 28th July, 1979, publishing 
the Coal Mines Provident Fund (Second 
Amendment)    Scheme,    1979,    under 


